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gEElSIOF THE DISTRICT ^p«;sI0NS .JIinfiF
GAJAPATI, PARALAKHFMtiMni

/O

L. No. //Dtd. 11 ih May, 2022

To

Sub

Ref;

Sir,

iri Satyapira Mishra, O.S.J.S.,
'istrict & Sessions Judge,

Gajapati, Paralakhemundi.

The Registrar General.
High Court of Orissa,
Cuttack.

Submission of the compliance reports to the order in the
udgement of the Hon'ble Court in W.PfC)

No.31622/2021 & W.P {C) No,32580/2021.

Hon ble Courts L.No.10558 (17) dtd. 14.09.2021

RECEIVED

202?MAY

With reference to the letter and on the subject cited
above, I am forward herewith the compliance report to the directions
and guidelines issued in the Judgements of the Hon'ble Court in
W,P.(C) No.31622/2021 & W.P.(C) No.32580/2021, submitted by the-
Addl. District & Sessions Judge, Paralakhemundi vide his office
L.Nos,1236 dtd 02.05.2022.

This IS for favour of kind information of the Hon'ble Court.

Yours faithfully,

End: As above- 08 Sheets.
..

District & Sessions Judge,
Gajapati, Paralakhemundi,

'&V'

De-io-j-

\



OVVK'V, 0\' Tl iU ADDl,. DISTRICT AND S[:SSIONS JUDGIT

PARALAKMT.MUNDI. DIST: GA.IAPATI.

1 Toin,

To.

Siib;-

Rcf>

Sir.

Lenei- No. /Dated May, 2022

Shri Mcinania Kumar Sethi. O.S.J.S. 'TT

Addl, District & Sessions Judge. ' / y .
Parvalnkiicmundi. '

1 he Rogi.strar General,

l lon'ble Migh Couri of Orissa,

Cut tack.

(Ihrougii the District .ludge. Gajapati, Pariakhemundi)

Compliance to the order in the judgment of the
Hon'blc Court in W.P.(C) No. 31622/2021 .

Memo No.935 (13) Dtd. 10.02.2022 of the

District Ofilcc. Paiiakhemimdi.

hi pursuance of the Tlon'ble Court's direction and

guidelines issued in the judgments dtd.31.01,2022 pa.sscd in W.P.(C)

No,31022/2021 and W.P.(C) No. 32580 of 2021, 1 am to submit that

during the fortnightly period under report i.e. from 16.04,2022 to

30.04.2022, one pending application filed for the release of the seized

vehicle bearing No. AP-3l-TQ-0850 in M.C. No. 18 of 2022 is dealt

with and orders allowing release of the seized x'chiclc in favour of the

Petitioner has been made with conditions on 30.04.2022. The Petitioner

is yet to lake release of the seized vehicle on fulfilling the terms and

conditions as set out in the order. Copy of the ortler is subinitted as

desired.

This is liir favour of kind information of the llon'ble Court.

Youi's faithfullv.

'A
-'7

Vt

.Addl. Disl. A .Sessions .ludgc,
Paralakhcinuudi
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rroscni; Shri 1 IcmaiiUi Kiiniiir Sclhi, O.S.j.S

Ad(i!. Scs.siiMis jiidyc-cuin-

S[Kxial Judge, I'arlakhciniiiuii,
e".-- rX

V  Xrinnn.il MX. ( iS,u

j-ij (Arising oiii oi pelition llioil D/s Is! CrJ'.C", in connociion ̂ viili C.i.R. M or2()2l,
/^, coiTcs(50iKliiig to Adiiva 1' S, Cnsc No. 22 1)(J. | ,2021 11,'s 20(ti)(ii)(C')/2.S/2U ol"

M, N.l.^.l'.S. Act,pciKiing. hol'oiv tin's Coiirl)

Siul. K.o(;i l<;ijes\\ari. aged aboiii 1 yctus

VV/Q- Sri S. 1 irupati Rao.

Vill- Kumhliar Street. Giiiuipiir,

P.O./P.S. -- Ctuiiupur,

Dist - Rayagitda Petitioner

....Opp, Party

Ver.sus

State

Counsel for (lie Parties:

1-orlhc Petitioner ; Sri Phonibhusan Patnaik &

Associate.s, Advoettte, Giinupur.

FortheState : Sri V.S.N, Raju,

Special P.['.. Paraltikheniuitdi.

Date oflkaring ; 27.04.2022

Date of Order ; 30,04.2022

ORDER

■Pliis i.s an applieation tiled n/.s 4.')! Cr.P.C. by the
Ihiid Party Petitioner namely Sint. Kota Raje.s\vari who elaim.s herself as
llie righdul owner of the ..cizcd Mnliiiulra Bolero Pick.ip bearing
Rcgislralion No. Ai'-31-TQ-08.10. for release of ilie seized vehicle in her
favour.

2. It i.s contented that by the Third l>arly I'etitioner that the Mahindra
matre Bolero l>ickii|i van bearing Registration No, Al>-.i I-rQ-i),s,s()
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origmally belongs to Mahindra Kumar Choudhury, of Ramcliandra Nagar
Visakhapatnam of Andhra Pradesh who had purchased it with finance
provided by Mahendra and Mahendra Finance Company. The vehicle was
hypothecated to the bank. Due to loss in business and COVID-19 pandemic
situation, the original owner .sold the vehicle to her on consideration of Rs
7,00,000/. (Rupees .Seven Lakhs) under the sale agreement executed on

.02.2019. As per the agreement, out of the consideration amount, a sum of
Rs. 3,83,000/- (Rupees Three Lakhs Eighty Three Thousands) would be paid
to the vendor and the balance amount of Rs 3,17,100/- (Rupees Three Lakhs
Seventeen Thousands One Hundred) to the above Finance Company towards
21 installments of the loan amount. Accordingly, she (Petitioner) paid Rs.
3,83,000/-(Rupees Three Lakhs Eighty Three Thousands) in cash to the
ortgmal vendor Mahindra Kumar Choudhury who after receipt of the
money, gave physical possession of the vehicle with ail its documenl to her
She also paid Rs. 2.71,800/- ( Rupees Two Laks Seventy One Thousands
Etght Hundred) out of Rs 3,17,100/- (Rupees Three Laki.s Seventeen
Thousands One Hundred) to the Finance Company towards iSth months
mstaimenls. Thus, only three instalments were left to be paid to the Finance
Company, but in the mean time, the Adava Foiiee seized the said vehicle
from the possession of the driver of the vehicle on 3 i .01.202 i in connection
wich the present case and since then, the vehicle has been lying for about one
year in the premises of the Adava P.S. being expose to Sun and the rain, it is
stated that if the vehicle is kept in the condition it is tying, its pans would
gel damaged and lite vehicle would become unusable in future. On tile basis
of (he guidelines and llic direclioiis of the Hon'bie High Court of Orissa in
W.F. (C) No. 31622 of 2021 between Ashis Ranjan Moiiamy (Adv.) versus
Stale ot Odisiia and ollicrs, llic Felilioner for release of ihc veiiicle in her
favour IS (ilcd. il is lurllicr slalcd Ihul noii release of the veiiiele, would
cause huge iinanciai loss to tlic Felilioner vvhidi cannot be compensaled b>
any means. Willi these contomions, release of Ihe seized vehicie. in her

tavour is prayed by llie Fclitioner. The pelition is supported by an al)ida\ it
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^uoiii by llie petitioner ;iIong with (he petition, the sale agreement executed
by the original owner and the petitioner on 19.02.2019 i.s Hied.

Ihe Ld. Special P.P. has filed his objection to the petition of the
petitioner for release of the vehicle. The objection raised by him is with
regaid to the competency ol this Court to entertain the prayer for release of
the vehicle. It is contented by him that as per the ratio of two rcent decision
of the HoiTble High Court of Orissa in W.P. (C) No. 31622 of 202! between

Ashis Ranjan Mohanty (Adv.)' versus Stale of Odisha and others and

W.P.(C) No. 32580 of 2021 between State of Odisha versus Registrar
General, Orissa High Court, Cuttack and also the judgment dtd, 28.10.2019,
of the Kerala High Court, only the designated Magistrate as envisaged in
Sec. 52-A of the N.D.P.S. Act is alone competent to deal with and dispose of
the present application. According to him, this Court lacks jurisdiction to
entertain the petition for release of the seized vehicle in question.

4. The I.d. Defence Counsel for the petitioner and the Ld. Special P.P.
are heard.

tvyp affidavits i^e. pne
sworn by the petitioner and the other sworn'by the regikered'ot^'eHofThe
vehicle namely Mahindra Kumar Choudhury, are filed.

6. It would appear Irom the materials on record that on 30.01.2021
Adava Police seized Mahindra make Bolero Pickup van bearing Registration
No. AP-3 J-TQ-0850 in connection with for offences Ll/ss.
20(b)(ii)(C)/25/29 of the N.D.P.S. Act for illegal transportation of
conimercial quapiity pf contraband Qarija in the seized vehicle alsp. The

deponcmt V>fdhc abpye ariidm h^ namHy.
Mithmdra Kpniar Chpijdhury is the regj.stcred owner of the seized vehicle
llie insurqpee certjlieatc issiied'in rcspget gf'the seized vehicle beaiing
Rpgistr^tipn No: 4P^3l-'rQ-08^Q fpp, tiN 'pptdod Tlim 26'oo.2t)2o' ,0

-25.09.2021 by IFPCO-TOKfO Qeneral lnsurfin
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iliow llial Maliiiidra Kumar Clioiidhiiry is ihe policy lioldcr. The case diary
as well as lire ailidovils tiled would show thai Ihe regislcred owner of the
vehicle namely Mahiiuira Kumar Choudlmry purchased the seieed vehicle
will, the loan provided by the Mahendra and Mahendra hinanee Company lo
which the vehicle is hypolhecaled and Ihe said purchaser could not pay the

X, r pv Company „„d he sold Ihe
K® Rajeswari, .he mother of ,he accused S DurgaP®aci. The PC,i,loner who is Smn Kola Rajeswari by name has filed an

V" thai her name has been wrongly recorded as S. Ra|eswari■"Stead of K^ Rajeswari. „ is slated by her name ,o which is K. Rajeswari i,
renecled in ihe Aadhar Card, V„,er-ID card and Edncariona, ccrlificalcs.
lite DC ' "7^ """ "'t Ptv-vnl petitioner is^  pei^on Who has purchased Ihe se.ed vehicle from Ihe registered owner
The sale-agreemen. ffled by Ihe petitioner would show that the Petitionerwmuld s^w that the Petitioner had purchased the sei.ed vehicle from th^

g>s trc owner. So Pnma-Facie, the Petitioner i,s the legally entitled to get
possession of the seized vehicle is not othenvise disentitled.

T  The only objection of U,e Ld. Special P.P. js jha, .his Conr, ha, no
power ,0 release.he vehtcle Which accordtngto him is ,0 he evcrclscdb ,Des.gna.ed Magistrate. support of the submission he reiics of the
provision sec 52-A of the N.D.P.S. Ac, and two rcccm Judgments of the
Hot. ble Ortssa High Court in .he ease of Ashis Ranjan Mohanty fAdv.) a,id
Registrar General, Orissa High Cmirt, Cmtack (supra).
8. S® 52-A of the NDPS Ac, deals will, the procedu

to be ibllowcd byS"ch Oflteer in such manner and in rcspeei of sneh items n, i-espee,
"arcctto drugs, psychotropie substances, controlled substance, „r
cotivcyances as may be specincd by the Central Government hy the virtue
of Nottfication in the Official Gazette for disposal of such hems of seized
propmtes. hor the p„rp„.,e „r hi.sp„siil, such Officer shall prepare ,||,
...vemory o( such hetns and make „„ appMoatiou (o Ihe Magistrate lor
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P  "nilyi..B th. con«,„c.. „niK- im-cmoo ^o prepared or for .a ,
photographs or allowing drawl of representatives .samples. The
Magistrale shall when such application is made, shall allow such

.  ■ hlfipiteatio,,.; Sec, 52-A of the NDPS .Act does not authorize the Magistrate
to order dispo.sal of all proper-lies seized under Ih'e NDP.S AvI. The
judgments cited above by the Le,arned Special P.P. do not support the
contention of the Learned Special P.P. that the .Special Judge when dealing
with the ease under NDPS zAcl lack jurisdiction to deal with the seized
property during the pendency of the trial or at the conelnsioi. oflrial.-

9. This court now i„ the seisin of the case, seizure has been made in this
cpse, Application is made before this court Ll/s. dSl Cr.P.C, for release of
the vehicle sehaitl In .eo.rueelro,, ovitl. llic.o|fon,;e which is under- trial now
Sec. 451 Cr.P.C, clearly autlrorizes the criminal court holding inquiry or trial
to make order as is thinks (i, for proper custody of such property pending
cotKluston of inquiry or trial. So, thts court is competent to deal with the
petition filed tor the release of the vehicle U/s. 451 Cr P C

10. It would be evident from the materials on record that since
30.01,2021 the seized vehicle bearing Regd. No. AP-3 1-TQ.0850 is being
kept at Adava P.S, The contention of the Petitioner is thai the vehicle is
lying cvposcd to sun and ,-air, with premises of Adava P.S. is no, refuted by
llre I,car-,-red Spccn.i P.p. h i^, h,„ wire, a vehicle i:. kept unused lor a
long inne under the open sky being exposed to vicissitudes of w-eather
vvould get naturally damaged. As regards disposal of the vehicle, i, would
be relevant to r-cfer the observation of the Hon'ble Supreme Corrri in
Sundarbha, Ambala Desai vs. S.atc of Cjat a, reported (2003) 04
W 444 which iudgrnen, has also been referred .0 in Asbis Ranjan

" '■' >h"> "■'>tO--yr be the stluatron „ .vno use to keep the such seized vehicle a, the P.S, h,,- a hrng period. Alreadv
I K p,-r,na-lae,e enit.lernen, of the Pc.ilioner to ge, ,he v ehicle has beJr,
ound out. In Ashis Ranjan Mohan,y ea.se, the l lon'hie Hreh Court -„



paragraph-15(.u) has obsep>"ed tnai ihc concern cou;'. M-i-iil j. ^ o.v..^'. ivt
the cu.sco<i\' of ihe properr>' ;.n terras ot the oirecuon^ Oi utc Stif-.wtuv Cou:,
in the iudcmeni which includes jadgracnf. ot Sundarhaai .Amr^ia i)cs«ii

c;iS'C. it is also obser^'ccl by the Hcrfbie High Conn at paragrapr:- (foi of

card-16 that the general no.nn is that the coian should lavanahis rass oruer

I  \K^ ]l. tor sacrum ot the \"ehicles, aiid if in a rare instance such request is retuseo.
r  y ' i ■ ■r ^

then tiie reasons thereof to he recorded in, v-jidng. ITie Peddcner heing' - -i
tound entitled to mterim possession and die \"ehicie baling been tying
exposed to sun and rain at the Adav a P.S. pre[iiise.s, die 001% er ie: release of
tne N'ehicle is allowed on the fbliowirig condidons.

i .i. In nevs- of the guidelines specided b}' the Hon'bie Conn .in the
Judgment dtd. 31.01.2022 passed in AhPyO No. 31622 ot'2a21 and SOP
issued b}' the Hon'ble High Coun relating to disposal of the seized
properties. I am mdined.io telcase the Mahindra Bolero Pickup bearing
Registra.no.n No. Ap-3I-TQ-l}S50 in fevour of the Petitioner on production
of an mdemnlr)- bond of Rs, d.OO.OOft-- f Rupees Two Lakhsi and cosh
securit}- of Rs 50.000'- ( Rupees Fdb.- Thousands! alongwsth one solvent
surety bond m sum of Rs., 2.00.000 - ( Rupees Two Lakhs), wim
fo hotting c ondi dons:.

(i) Tiiat th= Pentioner shai! not transfir or omer-v ise dtttoore of tho seijed
tehicle .0 anyone elee and aha!! not make an; ekange .a i.e bod;, ooiour.
chassts nnrabe- and engine rnunbct during pendep.e; of G.R. g,;-;: j^.d
sne shall aeep the same in gtxai running condition a-aii [irae;<i.) TTtat, the Petit,oner shaii fetih the undenttk.ng that t,o dantage <hai, s,
caused or no par. of rhe vehicle shall be ritboutHed uithout lelve of the
court and he thai! keep ,he vehicle ittsurcd a, ail maea ,md produce the same
bcforv this Court as and when so required'

iiii) Tha,. the vehicle shall no, be used tor eo.tunissiou of anv of,u„....
Oc) inaf the Pcinoner shall tunush d.ehal photographs utdt a hashl .os
oate and .,„.e s,a,np „,.h ,hc hash value and vtdev, elio ofntayunun, oX
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miiuUe duniiioii ol flic vehicle (aken Iroin all angles being pie.scr
Pcnclrivc kcpl in secure cover and images should be in Jl Ci .11 f-(
fornuu and the video should be ol iMP4/M0V,/AVI formal. The photograph
and the video .shall be taken under the supervision ofSe.ssions Clerk of the
Court to whom the duly is delegated to monitor taking of digital
photographs and recording of videos.
(V) fhat, the Petitioner shall obtain and shall :>ubmit with the valuation report
prepared b\' the approved valuer oflhe vehicle.

Add!. Sessions Judge-cum-,
Special .fudge, Parlakhernundi.

d'his order is typed to my diciarion, corrected by me and
pronounced in the open court today with my .signature & seal of the Court,
on this the. 30''' day of April, 2tl22.

Addl. Sessions Judge-cum-,
Special Judge, Parlakhernundi.
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OFFiCP OF HiE
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RECBVEO

fl 6 JUN m

To

Sob

FTef:

The District & Sessions Judge
Gajapati. FMriralakhenundi

The Reg'Strar General.
High Court of Or'ssa
CuUacK

Submission of the connpiiance reports to t'ie oKieM i Uu.
judgems'^'t of the i-'on ble Court ri ^^
Ho 31622/2021 & VV p ;C No.32580;2C21

Hor.'bie Couds L No ■10553 -.17) did.Hi .09 .J02 «

c

reference to the letter and or. the subject cited
ahcve, ! an"' rorwa^'U he■■e^v.^-^ bus compiionce report lo the dir&ctionu
ana ijirdclh-as isuued r tre judgn'nents of the Hon'ble houii in
W.P.Jc ^ No 3-1622 202 -1 3 G/ P.(C; N.a 52580/202 1 . s,. ,bir.i ile:i oy tlm
Add! . District 3 Cess,ens Judgs. Paraiakhemundi --/ide biS o'Hn..

•1

L Nos.1572 dtd 32 05 2022

ThiS !S tor ravocf of k'nd infonnation of the Hon bie . .-our .

End; As abo-v/e- C1 Cheetty;

to '6'Z.2_

jopL- ao9-)

'•Paurs laitnfjliy

; CT' .;..
District & Sessions ..)ucige, l/r.

Gajapati Paraiakhenumdi

^tS. tif

£iy<i



OM'iC'l (;l I I I!- AUDI. f);siki( l ANI; Sl SSK/AS M

I'AKALAKI (l .ivli !N)I )(. I i(S ! C;A.)Alv\ ! i

Keller No. ' ' . i>;ik:d ' lum:. 2u22

I rorri.,

Shri Ik-man la Kumar Sclhi. (.'..S ./ S.

Add!. [Aslrict & Sc-vMimms .liid-ac.

I'aralakhtmmidi

■| 0.
I h(j Re^isirar (aJirar a!.

I Irai'hk I I'iaii (. I'Url nl (Ais-a.i.

kuliack.

!  I hrough ib-j lAslnti .li.idnc. (jaj..ipal i, I'ariakjji.-ini.indi i

Sub'- ( iirnpl iaiii.-i; l-a ibx iir(.li--r m llu; indpinun! 'li ihc
[ Irai' lj'i (oun in ('( i No-, v lb.'.'NdO.i l and
3d5Hboi202!

Ruf.- . Memo -No 935 Maj (Ad. 10 02,2(J22'ot llic bOsO- iei
Rarlaklic-mundi .

Sir,

As ck-.dred by ihc ibai 'bjc I I irIi A.onri in judpincnl-.

dld.3l .0l ,2022 pa.sscd in V^'.lMX.O No.31622/2021 and V/Rar j No

32580 or2021 . 1 am io lurrnsl i the report Im' ti'ie lortni .Ldii eommeneirie

fnrin 16.05.2022 to 3i .05.2022 and t,-; report tbial dnrmr; the peiiod. rio

application was Hied with prayer I'oi release id' (be sei/ed '.ebi-.le I be

oeca.sion also did n(;i arise to hear ans siieli peiuiin;--' .ippl i-atioi i ,r, ni,

such applicatirjn lor release ol il/e ^ci/eij vehiele reniamerl pcndinj,' lor
being dealt with during the Im'tiiight.

1. request, tlial ihis may kindls ire [rl.ieed belbre the

Idoirble Court lor perusal ,

Yoi iis

.Ado' ! i)r,i . X SesiioM, Indee
I'ai . i l.akl emuiul ^
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OFFICE OF THE DISTRICT & SESSIONS JUDGE.

GAJAPATI. PARALAKHEMLlNni

L. No. 5Q3S //Dtd, 3'^'July, 2022

To

Shri Satyapira Mishra, O.S.J.S.,
District & Sessions Judge,
Gajapati, Paralakhemundi,

The Registrar General,
High Court of Orissa,
Cuttack,

3/ ' " w'

JlllL

''iT-

»■ l*!i
V  I

Sub

Ref;

Sir,

above

Submission of the compliance reports to the order in the
Judgement of the Hon'ble Court in W.P.(C)
No,31622/2021 & W.P.(C) No.32580/2021.

Hon'ble Courts L.No.10558 (17) dtd.14.09.2021.

With reference to the letter and on the subject cited

am to forward herewith the compliance report to the

directions and guidelines issued in the Judgements of the Hon'ble

Court in W.P.(C) No.31622/2021 & W.P.(C) No.32580/2021,

submitted by the Addl. District & Sessions Judge, Paralakhemundi

vide his office L.No. 1925 dtd.04.07.2022.

This is for favour of kind information of the Hon'ble Court.

Yours faithfully.

End; As above- 01 Sheet.
District & Sessions Judge,
Gajapati, Paralakhemundi.

De.-)2i_
^pc-3i5 8o/Aeii



i

(^l- l'icr. Of [ lli.ADDl. 1J>1S!R!C i AM.) SfsSK O

IMK.M AKiilAl! \f)i . !)iS; (j \.i \f "Ul

l .cllcr Nu. lAiiM tO '

1 rom.

Shri I IcrnariU; Kumar Sc'.ii i. 'J S J

Addi Di-jiru'. A Jud'ac.

l-'aralakhcmundi

I o.

The Registrar General.

ITon'bIc f ligh (. ouri el Ons.sa.

Cuttack.

1  I hrouah the Di.s!riei Judge. Gajapaii. Parlakhemundi i

Sub;- Compliance to the order m the ludgmeni of the
Hon'ble Court in \\ .P.iCi Nos. ?lb22 2i.C! and

32580 of 2021

Ref:- Memo No.955 ( 13) Did. 1(.).02.2022 ol the District

Office. Parlakheniundi.

Sir.

.'\s desired b> the Hon'ble High Coun in judgrneni^

dtd.31.0! .2022 pa.ssed in \\'.P.(C,) No.31622 2021 and W.P.tC i No.

32580 of 2021. I am to furnish the report for the fortnight commencing

from 16.06.2022 to 30.06.2022 and to report that during the period, no

application ssas filed with praser lor release of the seized \ehicle The

occabion also did nut arise to hear an> such pending application no

ig lor

being dealt with during the fortnight.

1. request, that this ma\ kindh be placed before the

Hon'ble Court for perusal.

\'ours faithfulK.

'  t - ■ V t

.Addl. Dist. & Sessions Judge.
Paralakhemundi



n
Through e-mail
ra.od-hc@gov.in

Omcii OF THE DISTRICT & SESSIONS JUDGE, CAN.IAM, BERIIAMPUR

L.No. (ltd.

From

#

y  \ N-<

Sri Ananda Chandra Behera, O.S.J.S.
District Judge, Ganjam,
Berhampur

The Registrar (Administration),
High Court of Orissa

CUTTACK

Madam,

Sub:- Submission of Monthly Statement regarding Number of
applications disposed of U/s 52 A.ofNDPS Act as per the
guidelines issued in WP(C ) No. 32580 of 2021 of the
Hon 'ble Court (State of Odisha Vs. Registrar, General,
High Court of Orissa)

Ref: Hon'bk Court's L.No. 9573(30) M. 05.03.2022.

With reference to the letter and subject cited above, 1 am to inform
that 36 NumBer of Applications U/s 52 A of NDPS Act have been disposed of
in differgnt Courts of Ganjam Jtidgesliip during the month of May 2022.

I therefore request that the matter may kindly be placed before the
Hon'ble Courts for favour of kind perusal.

Yours faithfully.

^/DisJio^udge
QgnjajivBerhirm^ur^

(0 4 [ Sl>'i —
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Through e-mail 
ia.od-hc@gov.inv;#

E
CE OF THE DISTRICT JUDGE, GANJAM, BERHAMPUR

L. No. did.

Sri Ananda Chandra Bchera, O.S.J.S. 
District .hidgc, (;aniam,
Bcrhampiir,

*! 0 I OCT m
The Registrar General, 
High Court of Orissa, 
C IJ T T A C K.

Sub: Submission of Monthly Statement regarding Number of 
applications disposed of U/s 52(A) of NDPS Act as per the 
guidelines issued in WP(C) No 32580 of 202] of the Hon’ble 
Court (State of Odisha Vs. Registrar, General, High Court of 
Orissa),

Ref: Hon >hle Court's I..No 9573(30) dtd: 05.03.2022.

Sir,
♦ -

Wirhi reference to t!ie letter and subject cited above, 1 am to inform 

that 190 Nos. of Ajjplications U's 52(A) of NUPS Act have been disposed of in 

dinerenl Coui ts of Ganjam Judgeship during the month of September 2022.

1 therefore request that the matter may kindly be placed before the 

1-lon’ble Courts for favour of kind perusal.

Yours faithful1\'

Di^flct Iudge^_^___^ 
4ruMR’i^iamiuA”,Ga

A
■aY
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